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Ld. Coonsel for Respondents No. 1 to 4 & t2 undedakes to fite rcdy within one
week, w th a copy in advanc€ to the Petttioner. The remaln ng respond€nts have not
put n appeaEnce despite sruice. Rejoinder, ir any, be fited to rhe repties Rled by
Respondent Nos. 1 bo 4 & 12 within a we€k after replies are received, with a copy in
advance to tne counsel for the .espondents.
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List for arguments on 14.9.2016.
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